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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

O.A. No .15312023tEZ

Kabiraj MahaPatra Applicant

-VERSUS-

Ijnion of India & others Respondents

AFFIDAVIT FILED BY RESPONDENT NO.4

PURSUANT TO ORDER DTD.22.0 4-2024

I, Sri Dibya Jyoti Parida, aged about 36 years' Son

of Sri Prasanna Kumar Parida, at present serving as the

Collector & District Magistrate, Ganjam, Chatrapur' Dist-

Ganjam, do hereby solemnly affirm and state as follows:-

l. That, I have been arrayed as Respondent No' 4 in

the aforesaid Original Application'

2. That, this affidavit is being filed pursuant to C)rder

dtd.22.04.2024 of this Hon'ble Tribunal'

3. That, it is respectfully submitted that, pursuant to

order dtd. 17.10.2023 of this Hon'ble Tribunal' the

present Respondent No. 4 has nominated Sri Debabrata

Sahoo, Addl. District Magistate, Ganjam as member of

the joint Committee vide Letter No' 4142lRev' dtd'

04.11.2023. The Committee members visited the site on
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30.11.2023 and 16.02.2023. The following observation

has been made by the Joint Committee'

i.) It is ascertained during the site visit that, there had

been some illegal sand mining carried out in the past from

the alleged site of Siripur Sand Bed and illegal excess

Sand mining from Sundarada Birachaitanyapur Sand Bed

Lease area located downstream of Siripur Sand Bed'

Hence, in order to arrive at a conclusion on exact

quantification of Sand illegally extracted from both the

Sources, the Committee members unanimously decided to

seek the help of Mining and Geology experts from Deptt'

Of Mines and Geology for calculation of quantity of Sand

illegally extracted from both Sources. Accordingly, the

Committee Members requested RO, SPCB' Berhampur to

move the Deputy Director of Mines, Berhampur, Ganjam

with a request to assess the quantity of illegal Sand

mining at the alleged site of Siripur Sand Bed and at

Sundarada Birachaitanyapur sand Bed Lease area for

calculation of Environmental Compensation with the help

of Geologist.

4. That the quantum of illegal sand mining has been

calculated by the geologist and submitted his report vide

Letter No. Xl-02120221209 ISZ Dated. | 6.02.2024
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Copy of the Report Dtd. 16'02'2024 is annexed

herewith as Annexure A"/4

5. That pursuant to the observation of Hon'ble

Tribunal in their order dated 22'04'2024 and assessment

made by the Geologist on illegal sand mining against the

person involved i.e Respondent No' l0' iWs DD Builders

Ltd. Plot No. 33-F, BJB Nagar, First Floor, Bhubaneswar-

761014 to a tune of 2751 Cum, The Mining Oflicer'

Ganjam Circle, Berhampur, Steel & Mines Department'

Govt. of Odisha has calculated the Royalty, Penalty, Addl'

Charges & others in accordance with the OMMC Rule'

2023 towards quantum of 2751 Cum' of extracted Sand

and reported vide his Letter No' 976lNrtines Dated'

24.06.2024 as Per below'

1. Royalty (@35t- per CuM) = Rs' 96' 285/-

2. Addl. Charges (120t- per CuM): Rs' 3' 30'120/-

3. PenaltY = Rs' 5' 00' 000/-

4. DMF (@ tO% of Rovaltv) = Rs' 9, 629l-

5. EMF (@5% of RoYaltY) = Rs' 4, 814/-

6. Compensatory (@5 % of Royalty + Addl'):

Rs.21,320/-

7.lT (2 % of Royalty + Addl') = Rs' 8, 528/-
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Total = Rs. 9, 70, 696/- (RuPees Nine

Lakh SeventY Thousand Six

Hundred NinetY Six) onlY.

Copy of the Letter Dtd,. 24.06.2024 is annexed

herewith as Annexure B/4

Accordingly, notices have been issued by the

Tahasildar, Chikiti vide his Notice No. 2057 Dated'

26.06.2024, No. 2051 Dated.26.06.2024 and No' 2053

Dated.26.06.2024 to M./s D.D Builders Ltd', Plot No. 33-

F, BJB Nagar, First Floor, Bhubaneswar-761014, lWs'

ARSS infrastructure project Ltd. (Respondent No' I 1) and

M/s. ARSS Developers Ltd. , Plot No. 38, Sector A,

Zone-D, Mancheswar Industrial Estate, Bhubaneswar

(Respondent No.12) respectively to deposit the accessed

amount towards environmental compensation before the

Tahasildar-cum-Executive Magistrate, Chikiti' Ganjam'

Copy of the Notice vide No. 2057 Dtd.26.06'2024,

No. 2051 Dated.26.06.2024 and No. 2053 Dated'

26.06.2024 of Tahasildar, Chikiti is annexed

herewith as Annexure C/4 s & c/6.

During the first field visit to the alleged site on

Dtd.30.11.2023 by the joint committee comprising of

(i) Sr. Scientist, Odisha, Pollution Control Board (ii1 Sr'

Scientist, Central Pollution Control Board, Kolkata (iii)
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Sr. Scientist, State Environment Impact Assessment

Authority, odisha (iv) Addl. District Magistrate, Ganjam,

the nearby villagers of the alleged sand bed has reported

that (i) M/s DD Iluilders Ltd. Plot No. 33-F, BJB Nagar,

First Floor, Bhubaneswar-761014 (Respondent No- l0)

(ii) M/s ARSS Infrastructure Projects Limited

(RespondentNo- I I ) (iii) M/s ARSS Developers

Limited(Respondent No- 12) are involved in illegal

extraction of Sand from the alleged site. Accordingly

notices has already been issued to IWs DD Builders

Ltd.(Respondent No.10), MiS. ARSS Infrastructure

Project Limited (Respondent No. 11) and ARSS

Developers Limited ( Respondent No. 12) to deposit the

Royalty, Penalty & other environmental compensation as

their involvement in illegal lifting of sand was observed

by the joint committee during their visit to the alleged site

on 30.11.2023.

6. That it is humbly submitted that at present there is

no such illegal sand mining is carried out from the alleged

site of Siripur Sand Bed. Tahasildar, Chikiti, Ganjam

Deputy Director of Mincs, Berhampur, Ganjam are also

ensuring this by regular enforcement and surveillance.

Final report will be submitted by the Committee

after realization of Royalty, Penalty and Additional

charges and compensation amount.
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7. That, the facts stated above are true to the best of

my knowledge, belief and based on Official records.

tified by

e
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RIT'I ATI N

I, Sri Dibya Jyoti Parida, aged about 36 years, Son

of Sri Prasanna Kumar Parida, at present serving as the

Collector & District Magistrate, Ganjam A/P.O-

Chatrapur, Dist- Ganjam, do hereby verifr and state that

the facts sated above in the affidavit are all based on

Official records and I signed on this verification being

present in the Offrce of my Advocate at Cuttack, on this

the ]\ ftr day oflul2024.

Cuttack. DiL-" Tna: f'' r).,^
Dt.9.07.2024

0t

VERIFICANT
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AFFIDAVIT

I, Sri Dibya Jyoti Parida, aged about 36 years, Son

of Sri Prasanna Kumar Parida, at present serving as the

Collector &. District Magistrate, Ganjam At/P.O-

Chatrapur, Dist- Ganjam, do hereby solemnly affirm and

state as follows.

That I am the Respondent No.4 in this case. I am

well acquainted with the facts of the case and as

*.such competent to swear this affidavit in my official

hpu.ity.

t'o

a
a
o

(
(
(

a\

That the facts stated above are true to the best of

my knowledge and based on official records.

)

ed by Eit " Tn'u ?"^'i)'
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"OTFICE oF THE rbiNT:DBEETOR GEoLOGY
SOUTH ZOIIIE, BERHAMPUR

Engineering School Square, Berhamp!r- 760010

PHONE: .r91 680 229187E, Emall; ldB_Szbam@yahoo.conr

Letter No. X, - 0e / loa-,, 409 lsz, Berhampur

From

Date 16 ' a ,l' ,)a :"' r

Deputy Direckir Geology
O/o - The Joiht Director Geology
South Zone, Berhampur

To

The Dep.lty Director Mines
Ganjaru .Circle,. Berharirp.ur
ET1i!: +nF.be'ilanrgvr@ g1i15.n{ryr9ti.9.ov.i1

SiIb: Repbrt CIri iLeld visit oJ Siripgr and Sundarada Birachaitanyapur River sand
bed under Chikiti Tahasil of Ganjam District.

Ref: Your Memo No.78lMines dated 16.01.2024.

Sir

\Mth reference to the subject & Memo No. cited above, this is to inform you that

Sli Souravd.Pradhan, Geologist hap visited the alleged site of Siripur River Sand Bed

and Sundarada Birachaitanyapur River Sand Bed today i.e. on 16.02.2024

The fidld visit repori submitted by Sri Pradhan, Geologist is enclosed here,,vrth

for your information and necessary action.

Encl: As {porre
faithfuliy.

DepLrty D GeologV
O/o - The Joint Director Geology

South Zone, Berhampur

Memo No ,0 /SZ, Berhampur Date. lC 00. .}ar.:,''

Copy fonvarded to the Regional Officer, Regional Office of The State po[uiro.
Control Board, Berha
for kind information

T[ur crpT

mpur Division, Odisha, Email: rospcb Pur@ospcboald or(i

i-'

v t:

\,o\r - ''_L
uepul

Oio - The
r Ge il0gv

€ Joint DirectOr Ccolcr;'rCol
pur Sorrth Zone, Berharnpur
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I l:, t:n", no-192/SZ, Berhampur date d O}.O2,ZO24 of Jo.int Oirecter.Geology, ;.
sZ,"Berhampur the joint fierd visit has'been toiiducted' ;" rs.ti;,iiii-f"; t' :''
carcuiating the quantity of sand ertracted from the aleged site of siripur sand
Quarry.and Sundarada girachaitanyapur Sand euarry area.

The following members were present duriog the field visit

1 Additi6nal District Magistrate (revenue), 6anjam
2. Ta hasitdar Chikiti
3. Di t,radeept Kumar Nayak, Enyironmental Scientist (SEIAA), Odisha,

Sfrub'aneswar

4. Representative of RO SpCg, Odisha, Berhampur division
5. tvlining Officer Ganjam Circle, gerhampur
6. Sourava pradhan, Geologist Reptesentative ofJDG, SZ, Berhampur . ,. ,, .-, 

..
The concerned Rls were present during the hreld,visjt and iaenbfiedjde s6uicai ,i,"i-t.",if;.r.as per the revenue map. volumetric method is used for tt" .il.ufruon-"i " . ,,,
extracted quantity of sand with the help of hand-held epS learmin ip;; '
50CSx) and measuring tape and with the f.,.fp of eoogf" frrth .oft*rr..
As th9 'iver rand bed are replen ished-every year after the monsoon hence theexira.ted quanhty of sand before the monsoon cannot be measured_

0uantitv cf sand extracted from Siripu r Sand Ouarrvl
1reir cI Fxtiacted sand (in M2) =45g5

^'/erage depth of sano bed (in M) =0 6

Volume of sarrd extracted (in Mu) = zzs:. (Area x average depth of sand bed)
U n ofs ra ad aita UT and

Area of extracted sand (in Mr) =396f
r,ver?te oepth of sand bed (in nA;=9.6

.'clunre o{ sand cxtracted {in M3i = 3167 (Area x averate depth of sand bed)

m

\6,1
(iecrcAisl

ltla ,);a! i-rrrgtle., Ge3iig,
(a.2.) a-i3illr1rPUf

TRtre 
C,py
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TIINING OFFICER, GANJAM
MINES DEPARTTVIENT, GOVT. OF ODISHA

BERHAIYIPUR -zcootr
Emoil mo.go m oil.com

3 3\
No, +6 Mines Dt Qtl - dt -2.1

From .

The Mining Officer,
Berhampur Circle, Gan36p

To

The Tahasildar Chikiti.

Sub: Calculation of Royalty, Penalty, Addl. Charges & etc. towards illegal

extraction of sand from Siripur Sand Bed under Chikiti Tahasil.

Ref: Letter No. 20t2/Rev Dt- 2l-06'2024.

Sir,
:Under reference to your letter and in accordance with the OMMC

Rule 2023, The followlng calculation has been made for the quantity of
2751 CuM of extracted sand.

Royalty (@351-, Per CuM) = 35*2751 = 96,285 /'
Additional:Charge (].2O/- Per Cum) = 120x2751 = 3,30,120 /- {As per Rule 27(15) ':,f'

oMMC 2023)
Penalty = 5,00,000 /- {As per Rule 51 of OMMC 2023}
DMF (@ 10 o/o of RoYaltY) = 9,628'5 f'
EMF (@ 5 o/o of RoYaltY) = a,BU.25 l'
Compensatory (@ 5 o/o of Royalty + Addl.) = 27,320.25 l-
IT (]9o of Royalty + Addl.) - B,52B.t l-

TOTAL = 9,7A,696.1 l-

Therefore, on imount of Rs. 9170,695.1/- May be realized from

M/s D.D tsuilders towards the above quaRtum of sand.
lThis is for favour of kind inforrnatidn and necessary action.

Your faithfully

F

J

--I-KrrE 
L" ?y

Mining Officer, Ganjam
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Memo No: %t Date: aq'06-aLl

Copy Submitted to The Collector, Ganjam, Chhatrapur / Sub-Collector,
Berhampur for information

1p,
\\

Mining Officer. Ganjam
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OFTICE OF THE E:XECUTTVE MACTSTRATT.CUM.TAHASILDAR, CHINITI
Email: rah chikil irrr vahoo. tn

Lettei lilo: - .){y.:\ | Date:- | '

Rei: i. Order of the Hontle NGT in ().A Case No. 153/23/EZ, Kalkata

.. lhis f to 
inforr_n you rhat, in compiiarice to thc Order of,,the NGT, ai

Csrntnittee has visitcd the. Sand site to acce5s the quantum ut e*tra.tion ,t
$ancl from the aforesaid Sand Bed.: .'

D..gr inS the course of enquiry, the loeal people has alle ged that th,-
illegai. lifting of sa4d has made by you ,and it is also evident 

"iior' 
.ecord

?vaiillle in this o.tfic-e, thatyou have bebn penaiised for iltegaitifliil;ia;;
Iiom thc above said Source in different occbsipns.

... , Further this is to intimate that, authoriseci persons has caiculated theillegal extraction of Sand to a tune of 275l- Crrm. '

t-! (]

M/s D.D Builders Ltd.
P1o' No. 33.F,
BJB Nagar, First Ficcr
Bhu banesrver. PIN. :fr',.6., .,

,!ub::- Illegal extraction cf Salrl lrom the $i.ripur Sand Bed under Chikiti
Tahasil of Ganjam Distiict.,

As you had involved in illega,I lifting of Sand from the said.sourrce ancas admitted by y-ou through deposi lng the penalty and Royalty in diiferenidatei you have liable to deposit:the Ro1ralt5r, Additional Charges,. penalg,
DMF, EMF, Compensatory Aforestation&IT as calculated by:the Mining3
Officer, Ganjam, Bgrhampur, Steel &: Mine5 Department, Govt. of Odisha.Berhampur. 760011 vide his Letter No. 976/Mines Dated.,24.06.2024 tor
the aforemenlioned quantum of Sand as caliulated below and deposit befofc
the undersigned immedia tely. Farling which action. as deemed proper shall br:riniriated against you for realisation of the ambunt. T(ue toll

RoSraity ((.{t 35/- per CulM) = Rs, 9b, 28s l-2. Addl. Charges (120l- per: CuNI; = P". S,30, t2ol-
3. Penally Rs. 5.00,000/-

t

1.

4. DMF (qr l0 % of Royalty) n Rs. 9 629l_
5. EMF (ci S ol, oI Royalry) = Rs. 4, 814/_

_ 9' Cbmpensatory (rrj 5 % of Roya.lty +Addl.)
1 tT (2 % of Royalty + Addl.) = Rs. 8, 528/-

,Tola[ = R8. 9, ZO,696/- (Rupees Nin; Lakh
Hundred ilinety Sixf only. -

= Rs. 21,320/,

Seventy Thorasand Six

L€ L r'\
1b Tahasilds, Chikiti

',\tti" trt'!'! ,\,,\. 1. '
\.r!r"

.l\o'nf''
\oi{.1"'

. .\v5 )"\
a t', ur\'
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Memo Irto: :.i 0 ! .f Date: ), /, . ,i {, ,..,,,, i i

' Copy subrnirted to the Colrcctor, Ganjam, Chatranu r/ Sub-Coller:tor
Bcrhampur for favour of kind inforrr,atron.

silfar-'Chikiri
!Al.tAstr F.F :rri fltlhllrt !,r)tr'

fllaha
ti

:. .!r ,.i i
i1 {r: L
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OF'FICE OF THE EXECUTIVE MAGISTRATE.CUM -TAHASII,DAR. CHIKITI
Letter No. &OS I &b.ec etqDate

To

M/s ARSS Inirastructure projects Limited
Plot No. 38, Sector-A, Zone-D
Mancheswar Industrial Estate
Bhubaneswar- PIN- 75 l01O

sub: - Illega1 extraction of Sand from the Siripur Sand Bed under chikiti
Tahasil of Ganjam District. - ---

Ref: - Order of the Hontrle NGT in O.A Case No. l53/23lEZ, Kolkala
This is to inform you thar, in compriance to the order of the NGT, acommittee has visited the sarrd site on Drd. 3o.i l.2o2i ,o,""c."" ,u.quanrum of extraction of Sand from the aforesaid Sand Bed.
During the course of enquiry, the locat people has alleged that, theillegal lifting of Sand has made by you and in pursuant ro the oi",.rvrtio., ofHontrle Tribunal in their order dated 22.o4.2024 and assessme.,t *ua".'u"ythe Geolcgist on iliegal sand mining that, you hav. il;;;;;";a'r".}r.grr

lifting of Sand from the above said source in different o."r"ior,". 
-: --''

Further this is to intimate that, authorised persons has calcirrated theillegal extraction of Sand to a tune of 27Sl Cum.

. Hence you have liable to deposit rhe Royalty, Aclditiona.l Chargeb,' Penalty, 
^Dl\4F, 

E[rF, compensatory Aforestation a It'." ""r"ri;t.J-t, tr,r"
Ylli"g officer, Ganjam, Berhampur, Steel & rr,l;"." n.p".i-lii, C.;,. .f
!di1ha, Berhampur- 7600 r 1 vide his Letter No. ,telM;;;= -;;i.;.
24.06.2024 for the aforemenrioned quantum of sand "" "rtJ.t.a 1.to*and deposit before the undersigned immediately.Failing u,hich action asdeemed proper shall be initiated against you for .."ll.riioi 

"i 
;;; r;;;;;. ""

Rgqalty (A,351- per CuM) = Rs. 96,285/-'
Addl.Charges(12ol-perCuM)=Rs.3,30,120/-
Penalty = Rs. 5. o0, 000/-
PMr (g1 1O ok of Royalty) = Rs. 9, 6297 -
EMF (@ 5 % of Royaltyi = n". +, at+7-
C_ompensatory (@ 5 % of Royalty + Addl.) = Rs. 2l , 32O I _

lT (2 o/o of Royalty + Addl.) = Rs. 8, 528/-
= Rs,_9, 70, 696/- (Rupees Nine Lakh Seventy Thousand Sixnety Six) only.

1.

2.
a\)-
4.
5.
6.
7.
Total

Hundred Ni

Tah iti
flue LoPY

cHrKrTr (GA AM}
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reao lro: : An S g, , oatcl ab , M. en e\
:: copy. subiritted'to the Collector,: G4njarn, thatrapur/Sub-Collector,

Berhamfiur fbr favour of kind information. :

I

i.,

ti
cHrKrnlG

I
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OFTICE OT THD EXECUT TVE MA

To

M/J ARSS Developers Limited
Plot No. 38, Sector-A, Zone-D
Mancheswar Industrial Estate
Bhubaneswar- PIN- 751 010

Letter No. AO S3 oate,flfo- 06, et$l
rsinerp-cuilr- ILDAR CHIIfiTI

Tah ti

Sub: - Illegal extraction of Sand from .the Siripur Sand Bbd under chikiti
Tahasil of Ganjam District.

Ref: - Order of the Honble NCT in O.A Case No. 153/23lEZ, yolkata

This is to inform you that, in compliahce to the Order of the NGT, a
committee has visited the sand site on Dtd. 30. 1 1.2023 to access the
quantum of extraction of Sand from the aforesaid Sand Bed.

During the course of enquiry, the local peoplb has alleged that, the
illegal lifting of Sand has made by you and in pursuant to the obsgrvation of
Honble Tribunal in their order dated 22.o4.2024 and assessmeni made by
the Geologist on illegal sand mining tJrat, you have been penalised for.illegal
1iftingofSandfromtheabovesaidSourceindifferentocc,=ions.,..

Further this is to intimate that, authorised persons has calculated the
illegal extraction of Sand to a tune of 2ZS1 Cum.

Hence you have liable to deposit the Royalty, Additional Charges,
Penalty, DMF, EMP, Compensatory Aforestation & IT as calculated by the
Mining Officer, Ganjam, Berhampur, Steel & Mines Department, Govt. of
Odisha, Berhampur- 7600 I I vide his letter No. OZO7tvti.r." Dated.
24-06.2024 for the aforementioned quantum of Sand as calculated below
and deposit before the undersigned immediately.Failing which action as
deemed proper shall be initiated against you for realisation of the amount.

1. Royalty (C(t) 351- per CuM) : Rs. 96, 285/-
2. Addl. Charges (12O1- per CuM; = Rs. 3,30, 1201-
3. Penal{y = Rs. 5. 00,000/-
4. DMF (@ 1O % of Royalty) = Rs. 9, 629l-
5. EMF (a 5 % of Royalty) = Rs. 4,9141-
6. Compensatory (@ 5 % of Royalty + Addl.) =Rs. 21, 32Ol-
7. 1T (2o/o of Royalty + Addl.) = Rs. 8, 528/-

Total = Rs. 9, 7O, 696/- (Rupees Nine Lakh Seventy Thousand Six
Hundred Ninety Sixl only.

t(ue coeY

CHIKITI (GA JAMI

350



--l 8.--

DatOi a(.ob-e"r4

-t\
.!

Mero No: sr,
Copy sqbmined to the Collector anJaoo, Chatrapur/Sub-Coll

l

ectoi;Berhampur foi favsur of kind informationi

a

cHrxlrr{ ril

,

,
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